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(b) and (c). On resumption 
f rom Delhi Development Authority 
the land was proposed to be handed 
over to MCD on 5-11-82 but the same 
could not be done because on actual 
survey it was revealed that there is a 
little variation in the size of the plot 
allotted and at 'Site. L & 00 has been 
directed to hand over the possession 
of the actual area, forthwith to the 
M.C.D. 

Clearan e of Modernisa,tioll cheu,es 
for Irrigation by ewe 

1240. SHRI M. V. CHAN'DHASHE-
KHARA MURTHY: Will the Minister 
of IRRIGATION be pleased to state: 

(a) whether the Central Water Com-
mission has I ceived for approval 
schemes lor modernisation of irriga-
tion; 

(b) if ~o. wheather 38 modernisation 
sch me haVe be n approyed hy Go-
vernment; 

(c) it ~O, whether these will bring 
irrigational benefit s to 1.G1 rnilJicn 
hectares of lnnd; and 

(d) b. what time Government are 
likely 10 'lear the projects which have 
been w,lltmg fOf C ntr's clearance? 

THE MINISTER OF STATE IN 
THE ML ISTRY OF IRRIGATION 
(SHRl RAM NIWAS MIRDHA): (a) 
Yes, Sir. 

(b) and (C) Out of ~~8 mod f !1isation 
schemes received in the Central water 
Commi Lion, 7 schemes have been 
approved for implementation. Th~se 
'7 sch mes will bring irrigniion benefit 
10 0.53 million h dares. 

(b) The mudernisation schemes 
propose-d by the various Sbtes involve 
complex technical iSsue and large 
outlays and therefore the Central 
Water Commission has to carry out B 
detailed t chnical examination before 
acceptance by the Planning Commis-
sion. The time rcquir d for clearance . 
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depends upon the nature of clarifica-
tions needed bY the Central Water 
CommiS'3ion and the speed with which 
these are furnished by th state GO-
vernments concerned. 
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1 2 3 4 5 6 7 

'"( I \it '€t!4 I"t 5 1 1 3 ~ 

~smr 147 45 32 23 28 14 5 

~&\ijll"Cf~ smr 1 1 ~ 

f~~ 18 8 9 1 ~ 
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~ ~ ~ \if'R ~ m 1f ~;aWaCl ~ ij (Cfl r< ~ ~ 9A'+rT Cfetl ~ if iT gm 
~ I) 

Consh'uction of Houses in Cooperative 
Sector 

1242. SHRI R'AM PyARE PANIKA: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether Government propose to 
speed up and encourage construction 
of houses in cooperative sector; 

(b) if so, the number ( .f cooperative 
societies registered at present; 

(c) whether Government propose to 
allot land to all the registered coopera· 
tive societies; 

(d) if so, by what time; and 

(e) if not, the reaSOns therefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND 
WORKS AND HOUSING (SHRI 
BUTA SINGH): (a) Yes, Sir. 

(b) According to the !'lational Coope-
rative Housing Federation, the number 
01. such Societies is estimated to be 
35,000. 

(C) to (e) Housing is a State subject 
and land to Cooperatjv Housing So-

cieties is allotted by state Governments 
and their agencies. However, the Work-
ing Group on Private Housing set uP 

by the M.inistry of Works & Housing 
ha's, inter-alia recommended that lands 
at pre-determined rates should be ear. 

marked fOr housing cooperative socie. 
ties. The State Governments have 
been requested to initiate apprOpriate 
action. ' i 

National Welfare Fund fOr Fishermen 

1243. SHRI K.A. RAJAN: Will the 
Minister of AGRICULTURJE be plea-
sed to state: 

(a) whether the National Association 
of Fishermen has suggested a National 
Welfare Fund for fishermen; 

(b) if so, the details thereof; and 

(c) Government's reaction thereto? 

THE MINISTER OF AGRICUIr 
TURE (R'AO BIRENDRA SINGH): (a) 
Yes, Sir. 

(b) It has been 'oroposed that a 
minimum cess of 10 per cent on the 
total foreign exchange earned by the 
export of marine fishery prr.(luct b 
imposed for creation of a "ationa} W 1-




